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ot AW 1o Fo HAATEAIA
F oA QBT AR “fegETa avea” w1
o 95T | W9F d7d ar agl g gaq
gl 7

#f v {owd:  wow WREd,
U1 &1 I qL& A3t araqr arfgd |
#Y SEG § 9ar @wEr g | w9
uar & drfsd, ¥ Av w1 Fegarir
qg FT § |

MR. SPEAKER: You leave it to us.
We will get it done. We will enquire as
to which J.K. organisation approached
Hindustan Times. We will enquir. all
-about it from Hindustan Times as to who
are the people who gave this news, how
they gave it and all that.

sy we Fead : & St avir qgl
HTAT ATGAT, A fFT qJg T IRAT &
& =2 S 99 FweAr B QW F
g SO WAEr greww 9 a<g Al
aeT A I |

MR. SPEAKER: I will find out every-
ithing myself.

12.40 hrs.
MISCELLANEOUS MATTERS

SHRI SAMAR GUHA (Contai): In the
course of a cail-attention ‘metion there
was a discussion whether the text of the
suggestion th'at was made to the Netaji
Inquiry Commission by the Minister of
External Affairs should be ilaid on the
Table of the House. You had then asked
the ‘hon. Minister to give you the text of
that letter that was issusd to the Neiaji In-
quiry Commission aad said that you
would scrutinise it and let the House know
wheher a faithful summary of that text
could be given. (litzrruptions) 1 want
to draw your aftention to the fact that
‘the findinz of the Netaji Inauiry’ Com-
niissien sdepends -on  three factors: one,
about ‘documents; * the second, about Col.
Habibur: Rahman; and . the third,, about,
the,visi*--mj Taiwan. Col. Habibur Rah-
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man is not appearing before the Coin-
mission. The Government has not sip-
plied the documents to the Commission.
The whoje visit to Taiwan which is the
reported placc of the alleged occurrence
of the piane crash by the Netaji Tnguiry
Commission has been practically sabo-
taged when Government issied an :ins-
truction that4{they wilk not have any
contact, either official or non-official,
with the authorities of the Government
of Taiwan or with any other non-cfficial
organisation.

I want to submit to you ihat this may
fead to filing a writ petition. From the
10th September, the argument session oOf
the Netaji Inquiry Commission is going
to be held., On behalf of the National
Committee to assist the Netaji Inquiry
Commission, Shri Ashok Sen will argue
the case. So, this is very relevant. The
text of the letter should be made known
because we have to know whether the
terms of reference that were given ta
the Commission have been violated or
not, whether the freedom of the Com-
mission has been violated or not, whe-
ther the Commission has conducted the
inquiry in accordance with the terms of
referencé on ‘the basis of which the
Commission was formed or whether Jus-
tice Khosla has somehow allowed his
authority to be circumscribed by ‘the di-
rective of the Government to practically
sabotage the whole inguiry. For that
reason it would be necessary for us to
know the text of the letter. Unless we
know that the iext of the letter will he
made available, we shail have to zo to
the Supreme Court to have a' writ peli-
tion because without that letter the pro-
ceedings on behalf of the Defence Com-
mittee of the public cannot be conductad
and our lawyer will not be able to argue
the case in an ellicient manner, There-
fore, I would make my first submis-
sion that, if you feel satisfied that a
faithful summary must be made available,
it should be made available.

Even then I will request you that if ii
is a faithful summary of the text of the
letter, it should .not be considered as a
classified document but it should be made
available at least to our Committee.
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Another point. In the last session there
were a number of questions I have given.
Altogether there are nine questions. The
reply given was that the information is
being collected and it will be laid on the
Table of the House. Now, it is nearly
four months. I want to know how this
House can function like this. How can
we exercise our right to extract informa-
tion from the hon. Minister if he can
go to sleep for three or four months and
no information is given even till the last
day of the session? 1 have given the
date and the number of the question.

The last point—I have given a privilegz
motion a week before about a question.
The hon. Minister of Industrial Devclop-
ment in reply to one of my questions re-
garding the Philips company hag ‘not only
suppressed the facts but he has given dis-
torted information which tantamounts to
forgery of a letter. For that reason, you
may permit me to lay fhe privilege mo-
tion that I have given you on the Table
of the House. It was a big news in the
West Bengal papers. I waited for your
decision but you have not permitted me.
Is this the reward of my patience when a
four column news appeared on the report
of my question? Therefore, I want to
know what I am to do. I seck your guid-
ance,

MR. SPEAKER: So far as the letter
which was sent to me by the External
Affairs Ministry is conczrned, I assure vou
that it was a very faithful summary,

As far as handing over the paper 1o
you, is concerned it was sent to me ip
confidence. So, I cannot do it.

SHRI SAMAR GUHA: Therefore, |
will say that it will form a very relevant
paper in regard to our arguments. Can
you make a suggestion to the Goverprient
that they may consider....

I cannot further in-
I have done my duty.

MR. SPEAKER:
volve myself in it.

SHRI SAMAR GUHA: What akout my
questions? 5
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MR. SPEAKER: I am not here to an-
swer oR behalf of the Ministers as to-what
will happen to the questions. I am sorry
I cannot do it

SHRI SAMAR GUHA:* You should give
some directives to them.

MR. SPEAKER: If you write to me,
I will send it to them,

SHRI SAMAR GUHA: I have already
written to you.

MR. SPEAKER: Then why do you raise
it again?

SHRI G. VISWANATHAN (Wandi-
wash): The Life Insurance Corporation of
India owns a costly land in Delhi-—in the
heart of Delhi, about 1000 sq. yards. It
is worth about Rs. 30 lakhs. Very recent-
ly, the hairman of the LIC rushed to
Delhi to personally supervise and finish
a shady deal. The land has been dis-
posed of for a meagre four lakhs of ru-
pess, the land worth Rs. 30 lakhs. He
did not even trust the officials of LIC
in Delhi. He himself came and finished
the shady deal.

I want the Minister to make a state-
ment on this and immediately evervthing
should be inquired into and if there i3 a
prima facie case of misappropriation of
public money, I want that he should be
immediately suspended from the post of
Chairmanship.

MR. SPEAKER: Shri Chandrika Prasad
—not here.

Shri B. V. Naik.

SHRI B. V. NAIK (Kanara): Under
Rule 377 no directions have been giveny
and it would have been extremely helpful
if a direction had been given that what,
ever such subjects listed under Rule 377
are taken up, the concerned Minister, at
least when advance notice has been given,
should be present in the House. In my
constituency, 10,000 people are affected
and nearly 2500 acres of land are bcing
taken over by the firm of Messrs Karam-
chand Thapar,—this is the shadiest of
the deal, more shady than what Mr. Vis-
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wanathan has said about the LIC. This
was a deal that was carried through in
the year 1968 under the then Syndicate
Government in Mysore. The present Gov-
ernment has been trying to be helpful
but its hands are tied too much. This
is meant for the manufacture of common
salt for the ultimate preparation of caus-
tic soda. It is not equal to the valuz of
the paddy and the shrimps which are
‘meant for export purposes. But under
compulsion, the small cultivators are be-
ing deprived of this land. I had request-
ed the hon. Minister for petroleum and
Chemicals to visit the place during this
period when excellent crops are therz, but
this wvisit has not taken place. I hope
he will come and inspect the site.

Actually the factory was licensed to be
constructed at Karwar whereas it has
been built at Binaga. For this factory
land even compensation has not been paid
and we have still not raised our little fin-
ger against this aquisition for factory
purposes. These 2500 acres acquisition is
not so much for factory purpose but for
raw material production. If every sugar
factory or sugar cooperative were to go
on acquiring land for sugarcane growing,
for the purposes of processing  sugar,
where will all and up? Even under the
Monopoly and Restrictive Trcade Practices
Act the firm hag committed an offence
and therefore the licence of the firm uceds
to be cancelled. I request the Petroleum
and Chemicals Minister to visit the place
and see for himself the situation there and
come to a judicial, moral and legal con-

clusion.
O R SO

ot TAEAE wEEr  (72Ar) o
Tenel HgiRd, ¥ fagre & o7 A% Fr
T FTHIT FT SATT GVoa7 AT & |
T Fa 2 1 Tt 75 fae # gar asv
AT & AT Rt w1 @ & fad wanr
&l faa @1 2 | fagiT T ¥ &
¥ g WEIH 3T G 29 oo A HIT AT B,
AfFT A A AR X FF Tqrfeq
gz faan s 2, o & awe
¥ Q1 qeT WA N AE o7 9 g A7
REA A faoge & i e @R
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F gz wgX & AT § | 9 faE
AN TOYMET 2 HIT F@T AT HETET
O @@ ¥ mfas £ 32 q9T F
et oY gFW F Mo @ A @
T | AT FHY MP-TG A TeWAT q@ASA!
T &, Y 98 5% ATHE H For ar g |
FEAWL g §  Toor & FATTE, 35 F
Tear &1 o aqT 8 | T 9%
agt & amfxFi & 1375 AM ToAqt
AT o1, FFT 7T IT FI T2 FT 600
M 7 faar mar g, 7w 32 9§ Tdd
faemr 21

gafaw ® =mgar g 5 fage awe
7 foaa e Y givw ¥ 8, AT Toar:
I AT feaT s | A T qBLH T
g #t feafa 2 1 agt sonf @ &
fexfa dar gy o€ & | e wgi § g3t
TeelT S 1A HI qgi foT g weer
&1 famrerr 9, @1 T A FFEL Fr
eaT fean o gehar & #wX agt # feafa-
UL THAT 2 |

T F A A A FEfE qEf-
T QR gal #, AR A Q] & e %]
% feur gar g fadm F1 wrted
TATA-——AT {6 9@ 7 AT 2w A fFar
T—HR T YH1 F@ Fura fFaea-
far g wew, SIeRT HiK gE T
frTeit | 3T 39 a3 wW fwa S0F,
qr e i feafa g gdT 2

W § 9F Wg Yo ;i o
F A3 SAFATHICAT AR GIRA F faars:
FAaEr Er AT Q@ o3, AfF fRE H
g Tl & FUAL g | WAL T OH QA
arafadl & faens Frasr & 7 81 |
7 =g fr avaT T agt Fraed # feafy
il gEA & fad Fgr saer # s
TedAT AKX HIT ALATAT AT & fegars
FETEN FT 1
SHRI S. M. BANERJEE (Kanpur): Mr.
Speaker, Sir, you must have recsived my,
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adjournment metion., I am sure you ‘are
also aware that we have represented to
this House about the drastic cut in the
wheat guota in U.P. Now, the Govern-
ment has siashed the monthly quoia from
4 kg to 2 kg. Now, the total quota
for the U.P. hag been cut from 435,000
toines to 25,000 tonnes this month. 3o,
the people are ‘agitating against this. 1
am surprised that when the U.P. is under
the Central Rule, today the people of UP,
arz being famished because they are not
being supplied with adequate foodgrains.
There are also malpractices gecing on.
The Deputy Commissioner, Shrj Tandon
issued a series of directives to the dis-
trict officials to collect the foodgrains fiom
the manufacturers and bring them into the
fair price shops.

I would request you to see thc statement
which has been issued by the hon. Min-
ister, Shri Shinde which does not con-
tain anything. But the quota has been
reduced. I would request that the Gov-
ernment should take serious note of this
and act at once to avoid food riots in
UK el

Sir, the statement issued by Shri Chavan

today gegarding the grant of additional
‘dearness allowance te the Central Govern-
ment employeas says-that the index figure
—though -it. has reacbed 216 points—Ifor
fuly is not yet available. It wouid be
~available by the end of this month. But,
1 request the Minister to consult the em-
__ployees’ representatives who are meeting
the Government officials tomorrow atr 4-30
P.M. on the payment of dearness allow-
ance before announcing it. The D.A. is
paid at the rate of Rs. 7, 8 and 10 which
is not in accordance with the formula
adopted by the Pay Commission. Accord-
ing to them, six-monthly average has to
be taken into account. The present ce-
mand of the employees is that there
shonuld be cent per cent—full—nautrilisa-
ticn and it should be based on four points
average and not on six monthly averacge.
That is what the employees have suggest-
ed. Now the index has reached 216
points ‘and so the Central Government
employees throughout the country are en-
titled to another increase in dearness al-
towince. It should 'be announced only
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after having discussions with ‘them. |
would request you to ask the Minister to
make a statement in this regard. The
Minister of Parliamentary Aiffairs is here.
But he is not hearing me. Otherwise I
may have to repeat the whole thing again.

MR. SPEAKER: No, please.

ot mew fagi & aued i 7 faa )
TEGA Higiad, AT §iL 37 F foreter fama
qArar S 7T 2 | fraat v gremR T
o IR E, TwewRi F1 owidas S
W e | wfFy S o8 o aw
fezefi  merrg ofveq & fga 7 a2
FIT 9% 24 YE HT 9@ AT FT @
g1 37 @ fowma g f& wfeams
¥ fuwsr qq § S feed ga@ay 337
oTF fpar 47 9% ATl Ag) R 2 ) 39
T T HFINO FIU L, FIH A T3T A0
g 1 39 &1 Fgar g fa fog faq =g
g% Ugafd & ZEAre 3T 89 fr T
sH ary Far snar 9ifgd o & 5w
Al A A (T w5 i
1.2 a8 T 9§ FT ATH T g% | fgeqr
& foreaes ag A forsma 779 2 fs w2
4 A T & I & AT 7w AT
AT FE AT | OF FF T 9% U
Aei gy @I 1@ ITH
A qar Frar 3 1 =g A wd
T g€ T FAIT IT F qAT =T
FWWT | AFFT T FHOT A A TR
A g fEn g ) A AT AN Tma A
FT FLA AT FAAL AT AT T T AT
gferar & o dfwq & | v T gfaw
gt & fa7 "€ St 73 ma # glaar
241 g, S0 FT ZH AT L 3 | AwA
TGS H FT FA aret FAAMLET T AT
feeell ¥ 8 S &7 ff T= ug #1 gfaer
et =fzd | w=aas 3 ot Sy
¢ & faaaat & feslt awg &1 saias
AT T qIF WEaAr g & W
forer® faaa ox foast & qadm &afg
T oY GiEr @= AT w17
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MR. SPEAKER: Now, Shri Jaganaath-
rao Joshi.

SHRI PILOO MODY (Godhra): Since
I have to speak on the subject, if I just
tag on to Shri Vajpayee, then it may not
be necessary for me to repeat miany of
the things what he has said.

Sir, 1 entirely agree with what Shri Vaj-
payee has said; he has precisely said what
I wanted to say, and I am very glad that
he has said it, and, therefore, I am not
going to repeat it.

13 brs.

Today is Teachers’ Day. For all these
years, teachers’ day has been celebrated
by the Delhi Administration, but this year
they have not celebrated it, and the tea-
chers are celebrating it by doing a hun-
ger-strike at the Boat Club.

The, demands which they have been
agitating for many many years have been
left unatiended to, ‘and this is now be-
coming the pattern eof this country, and
1 do not know how many times and on
how many problems we shall have to re-
present. But there is a certain adminis-
trative vindictivenzss that has crept int2
it. We can understand this Government
remaining insensitive. I can understand
this Government having deaf ears; I can
undersiand this Government not func-
tioning, but when it becomes vindicive
and politically motivated and does all
manner of 'things, by transferring staff
here and there like this Prineipal Chhadda
who has been sent out to a place 45 F.m.
away to punish him for his having not
confermed to their things, I would say
that that sort of thing cannot be allowed.
The Government should take serious warn-
ing of this that if they continue to do
this sort of thing, then we have to do
other things 'and we shall have tc find
better answers than we have been finding
hitherto against this Government.

oft S T @ (a9 9m):
FERE  wENRA, 377 & yma § -
fafas faeg vamm =mzar 5 ? afaw
REF TAT FMATILINE T1ET & g
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FHAE 3T B AT E H wifaa
FI KT AT & o FE 9FF TH ag
§ OSEe FX W@ &1 WAr 24 IG
§ S & omeEn A agr Ad wis @
& FEmferi e @i mg 21 77y
AT A FTA I gin o Jrar 74,
Weamar W e geqifz wfeas
a2 g & agi WaAl a9% Ag0 ar ar
2 WA &F T J 72 GG T IFATE
AR FT ZT A5 & | Falwd g Aea
¢ fr #dT wgley ¥® 7 o @A IF
H T AT S F A0 T T FL fu
4 5 5w I3M |

SHRI P. G. MAVALANKAR (Ahme-
dabad); I am obliged to you for permit-
fing me to speak on Teachers Dav. 1
would on this day invite yecur stitention
to one grave case of discrimination and
what I consider to be a disgraceful affair
at Jawaharlal Nehru University, right heve
in the capital. As I said, today iz Tea-
chers’ Day and my esteemed friends, Shr:
Vajpayee and Shri Piloo Mody, rafe:ved
to the harassmernt of the teachers of Delhi.
I endorse the sentiments of these two
friends. On this day, September 5, we
all wish good health and long life to our
ex-President, Dr. Radhakrishnan. The
President -of India has today issued an
appeal and said that teachers are the ar-
chitects of New India and we must go
all out to help them.

I want to bring to notice a 1errible
case of mental torture resulting in death
of a Chinese language teacher by name
of Mr. C. T. Hu. He died on 18th July,
this year after repeated humiliations and
mental torture inflicied on him oy the
authorities of Jawaharlal Nehru Univer-
sity.

Prof. C. T. Hu was a very respectad’
teacher of Chinese language studies. He
was brought to .this -University by Dr..
Tan who happens be the Director of Chi-
nese - Language Studies at Shantinikeian..
Incidentally Dr. Tan: and. Mao Tse-tung:
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belong to the same village in China. Dr.
Tan had a good and high opinion of the
.competence of Prof. C. T. Hu, but we
find that Prof. Hu without any wvalid rea-
son was asked to go on long study leave
because he had apparently no PlnD. He
was asked to go to some other university.
His salary was stopped and asother man
.has been appointed in his place. He is one
Mr. Tsai. It is absolutely a mystery as
to what are the academic qualifications
-of this new man. I understand that a
long time back he was a truck driver in
Burma and later he was employed in
Hong Kong. What are his academic qua-
lifications and what is his fitness for this
post? 1 want to know this from the hon.
Minister.

I also want to know how the Jawahar-
Jal Nehru University authorities are mak-
ing appointments to important ‘academic
‘posts, '

Then as regards the treatment meted out
to Prof. Hu, here was a man who was not
-only not given his salary but when he died
on 18th July, the authorities of the Uni-
versity did not even have the ordinary
courtesy of passing a condolence resolu-
tion mourning the passing away of a res-
-pected teacher who had so many students
in Chinese language and literature. This
is what has happened. The new man has
been appointed under some influence and
by nepotism. It is said that he was ap-

. vointed because of the interference and
Solitical influence of a high-placed oificial
of the Ministry of External Affairs. It
Is also alleged that this new man who has
been appointed was involved in some cor-
ruption charges including violation of for-
eign exchange regulations. He had pur-
-chased a car and had made payment for it
in Hong Kong violating the foreign ex-
change regulations.

Therefore, I would request that this
‘whole matter be probed into fully and
seriously. The fair name of not only the
"Prime Minister, who, I understand, is the
‘Chancellor of the University, but also of
Pandit Jawaharlal Nehru, respected lea-
-der of the whole country, is involved. We
“want to be absolutely sure that teachers
-and professors are given good ftreatment.

Before I sit down, I would remind you
that besides being the hon. Speaker, you
have also been a very respected teacher
yourself. I say you were also a great
teacher.

MR. SPEAKER: I was not a great tea-
cher.

SHRI P. G. MAVALANKAR: At jeast
on Teachers’ Day let us have an assurance
from Government that professors and tea-
chers teaching the arts, literature aad
sciences will be treated well. We want
Chinese language and literature to be de-
veloped in this country irrespeciive of
our political differences with China. We

should treat all teachers well. This is
my request.
SHRI K. S. CHAVDA (Patan): Sir, on

‘a point of order. Today, the Rajya Sa-
bha is not in session. Different points
have been raised by different Members,
but the Cabinet Ministers are not present
in the House.

MR. SPEAKER: Order, please, Shri
Ravi.

SHRI VAYALAR RAVI (Chirayinkil):
Mr. Speaker, Sir, through you, may I
draw the attention of the Government
once again to this point. There was a
long agitation by the employecs coming
under the Employees’ Provident Fund or-
ganisation for the restoration of their pay-
cut in the last year. The Minister was
good enough to restore the pay-cut and
issue an order. But surprisingly enough,
the Government Secretary is sitting on the
file and is refusing the pay the amcunt
which has already bezn alloited. Sir,
Onam is a natiomal festival of Kerala
where the people recall the ancient days
of socialism flourishing in different ways,
and so, the employees are expecting to get
the payment at least before the 10th Sep-
tember, before Onam. The Secretary of
the Labour Department is sitting on the
file; he is 'an arrogant and impartinent
officer who is not prepared to give the
armhount. So, I request the Government,
through you, that this amount must be
disbursed at the earliest, before Septem-
ber 10, or at least the Onam advance
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should Be given to the employees and staff
of the Provident Fund organisation 1o

Trivandrum.

SHRI INDRAIJIT GUPYA (Alipore):
Sir, 1 feel rather frustrated because no
Minister is here and particularly the
Minister in respect of whom I wish to
raise this matter has chosea to bLe away.

THE MINISTER OF PLANNING
(SHRI D. P. DHAR): You do not take
me seriously!

SHRI INDRAIJIT G', 'TA: 1 take ycu
very, very seriously when we comg 10
the Planning debate a little later.

Sir, references have alrealy been
made here by my colleagues from Uttar
Pradesh and Bihar to the sudden cut in
the monthly Central quota of wheat to
those States. 1 do not know what the
Minister has said in thé statement which
‘he laid on the Table this morning be-
cause you did not allow him to read it
-out, and we do not know what its con-
‘tents are. But the fact of the matter is
that this seems to bke a general pheno-
menon. | wanted to raise the point
particularly in the case of West Bengal,
where the State Government lias bzen
continually pressing on the Cealrs to
Taise their monthly wheat guota from
1,37,000 tonnes to 1,60,000 tonnes In
order to enable them (o maintain the
public distribution system. Buat instead
of that, it has been now suddenly cut
down from 1,37,000 tonnes to one lukh
tonnes, and the result is that I am told—
I have received telegrams—that the
statutory weekly rationing of wheat per
capita in Caleutta is aiso going to be
cut by 300 grammes per wezk. This is
in addition to the cut which has already
‘been inflicted three months ago, reduc-
ing it from one kilo to 750 grammes.
‘So, the public distribution system is slow-
Ty, step by step, collapsing. That is the
point. Parallel with that, the black
‘market outside is naturally getting added
strength and s flourishing.

‘Therefore, 1 would like to poin't out
that the day before yesterday, when we
were constraimed to walk out because we
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failed to get any assurance from the
Minister about the rice wholesale trade
take-over, in our absence, Mr. Fakhrud-
din Ali Ahmed mads a siatement which
of course I had to read afterwards, and
I find from that statement that everything
has been put on to that zreat meeling
which everybody is so ksen about, which
is to be held tomorrew morninz at 10
O’clock. The Government, in that state-
ment of Mr. Fakhruddin Ali Ahmed,
gives the impression that this very im-
portant measure, whether it is actually
to be implemented or not, is now going
to be decided only in consultation with
(a) the Chief Mimsters, the majority of
whom are known to be against this take-
over, and (b) the Opposition parties, ihe
majority of whom are also known to be
against this take-over. So, I would like
to say that, on the one hand, they are
reducing the wheat quota and, cn the
other hand, suddenly they have become

enamoured of a policy of getting into
consultation with and a consensus from
other parties and all that. 'They ncver

do it in the case of any other policy. 1
would welcome it if, for decisions ¢©n
their major policies, they made it condi-
tional on getting the consensus of the
Opposition parties, but they never do ii;
only in this case I f{imd they ave very
keen to do it because they know that
Mr. Vajpayee, Mr. shyamnandan Mishra
and Mr. Piloo Mody will all oppose this
question of take-over. Then they will say
what can we do; this is the position, and
so we are not going (0 mmplement it. I
refrain at the moment from saying what
my party is going to do with respect to
tomorrow’s meeting; that remains to be
seen. All I can point out is that the
whole public distribution system is colla-
psing and I want to know whether the
rice that is now ripening in the paddy
fields will come into peonple’s homes cr
will be diverted into the godowns of the
black-marketeers.

SHRI K. D. MALAVIYA (Domaria-
ganj): The strike of Bombay doctors is
almost spreading throughout the coun-
try; it has come to Delhi and the
sympathetic ~ strike is causing  great
anxiety to all of us. Yesterday one of
the hospital of Delhi refused to admit a
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patient who was dying because they were
expecting a stike from this morning;
the patient was returced this morning-—-
one of our neighbours. I want to draw
the attention of the Minister of Healih to
this very serious situation and would
like to request you to ask him to make
a statement with regard (o the latest
situation and what the Government pro-
poses to do in this coanection. When I
spoke to the Minister of Health, he kept
mum and he also seemed to be very
much worried about the  whol: affair,
and promised to make a statement if the
Speaker permitted him to do so.

MR. SPEAIER: Sursly, I will askh him
to make a statement.

SHRI ARJUN SETH} (Bhadrak):
Under rule 377 of the Rules of Proce-
dure, I should like to draw the attention
of the House to the following matter of
urgent public  importance. The recent
occurrence of successive floods in Orisea,
especially in the river Baitarani. Brah-
mani, Budabalang and Subernerekha
made thg lives of the peopls in ths dis-
tricts of Balasore, Cuttack and Mayur-
bhanj miserable. Ny own Constituency—
Bhadrak, has been affectzd sz2veraly and

thcusands of houses were washed away
and lakhs of acres of land had Lleen
affected. Hence I request the Gowvern-
ment to take expeditious measures to
rescue the people and solve ihe present
scarcity problem in the affected areas.
The State is under the President’s Rule

and hence I request the Centre to look
into this matter expeditiously.

SHRI DINEN
(Serampore) :
the attention of the House to a serions
matter which is now prevailing in
Calcutta and other areas of West Bengal.
On the 2nd of this month, a decad body
was taken by some persens to Sarkar
Medical College and the «doctor was
forced to treat that dead body. Tt
appears that the man feil from a bicycle
and died and they brought in the dead
body and forced the doctor to tr2at it,
even though he declared him dead. Still

BHATTACHARYYA

Yesterday 1 tried to draw
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they did not disperse; a large number of
persons were carrying Congress flags
assembled there and assaulted the doctor
and ransacked the whole emergency de-
partment of the medical college. As a
protest against this incident all the
doctors i Caleutta and “Wz2st Bengal
observed a token strike against this sort
of attack. Not only in Caleutta, a few
days back on the 25th of August in
Burdwan in the cliamber of the Vice-
Chancellor one youth by name R. K.
Banerjee was killed by some youngmen.
They are known to be Yuva. Congress
workers. This is the situation prevailing
in West Bengal. There is ne security of
profession, security of life and preperty
throughout West Bzngal. What is the
Centre going to do about this matter?

Another point which was also raised
by Mr. Banerjee is about dcarness allow-
ance. The Pay Commission gave their
awargd after three vears. [Its report was
placed by the Finanee Minisier in this
House long back. Now when prices
gone up and the employees are demand-
ing increase in DA, Government savs,
provisionally we aie giving this amount,
trying to create an impression that im
spite of the fact rthat on the basis of rhe
recommendation of the Pay Commission.
until and unless therc is 2 rise upto 216
points, the employees are not entitled to
more DA. This is depriving the Ccntral
Government empiovees ot enhanced DA,
without which thev cannot maintain
themselves now. This aspect should be
taken into consideraticn and no injustice.
should be done 1o the empioyees.

Y A aeuTE (TMAAT) o
weAy wgred, § umd fqaE @
=1gar g fov 37 39 gae &= ¥ gyfy &
F97T 8, BT 9gd A=S! g, WO FAET
# & afeT oo fammt &1 SfEg =
7 va @ s av ardy wae ard
ST 1 3@ Ad W e ¥ g A agT
FHT T 7 afew 80 wid  H sm T
TR fRadr 2 am #E @dE aFar
g g awr & fraifa ddr &
Farfas @ 7@ foeedt g ¢ @
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F s grT g@n. ¥ Wiaw e

argar g fr G faer w wfew

I migs qard QiR wy qees w1 wig |

TET gFT ¥ gAre faor § @dve
F 4T FAT T OT F F 40 WA
gfir S&t feadr &1 faer aadt & 1 98K
F1 fraifea 4.fa F sqar @iie SHar
F T e @Y & 1 3T qIg @ S
& Siga Fgar stz Al o @
21 foa feq 9 ¥ 9 # o
fades @@ ? AL qa T 37 AT =i
& 7 fgax & FET q8T HETIT AT
&\ AL Ag # fdT o ST T TqEAT
T80 Fr 1€ 2 | 92 T IATH F FAM,
9z § FR@W JT A AR/C a
FREA FEAT W @ A7 @ad g |
< firden & 9 A% sam &t e @i
Sa a0 feadt &7 o & drer qlas
qAT F @ B QAT A TR | gHIL
@ & faroeil § @@ gENT &, G
qa & wy § & afs wa78e sfaq wmr
¥ Wi wgi 00 1 T ad ¥ AEr
g @UaT W IEET q40 FET )

SHRI K. S. CIHIAVDA (Patan): Sir,
the movement of gocds and  passenger
traffic on the railways has been scriously
affected by the puliic agitation for the
transfer of Sholapur Division from South
Central to the Central Ruulway. The
Minister should make a statemeat ouf-
lining the steps he is taking (o cnd the
agitation.

UP is now undey President's rule.
Today it is reported in the przss that a
Harijan girl was raped by a Sub-Inspec-
tor in Ayodhya, Th: Home Minister
should make a sialemcat about it

SHRI RAMAVATAR  SHASTRI
(Patna): It is a rcligiovs place.

SHRI K. S. CHAVDA: Yes; it is tbe
birth-place of Shri Rama., The Minister
should make a statement on it.

1827 L.5S.—3
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SHRI P. M. MEHTA
Sir, I want to point out. ..

(Bhavnagar ):

MR. SPEAKER: He
given notice.

should have

SHRI P. M. MEMTA: 1 thought it
was decided that questions under rule
377 will not be :aker up toduy. That is
why I did not give notice.

I want to draw the attenticn of the
House to the charge of corruption which
has been made sgainst the Agro-Indus-
trial Corporation of Gujarat in  the
matter of purchases ot essential com-
modities like oil and groundnut. The
Agro-Industrial  Corporation  purchases
tonnes of groundaut without taking into
consideration the position of :he market
and the quality of the product. It pur-
chased inferior quali'v groundnut ard
paid the price for the better quality. It
was purchased at i time of scarcity which
resulted in boosting the prices furher
up and the consumners were ~ompelled to
pay higher prices for ediblz oils in
Gujarat and other places. The displaced
Minister of Food and Supplics and one
MLA are involved in unfairr practices in
this corrupt deal. As g resulc the Agro-
Industrial Corporation of Gujarat  will
get a deficit of Rs. 14 crores. I, there-
fore, demand that Government should
immediately order a CBI inquiry into
the affairs of this Corporation,

MR. SPEAKER: I do not know how

this is relevant in this forum. FEvery
conceivable subject is  bzing brought
here.

oy wg faed  (afer) : memy

Az, ¥ A Afew faa 2 aiw garet
F TR F adl &1 gawa & oy, @
48 & g A8 w6 ?

TeGA WA : oy At vl Afe ?

off ng fong : 9iT sREw & Ak
q difew 4 oY, a7 £ T T@w ?

WU EFEd : AR 9 ar AQY
2 g8 ST a1 9T o 2 fRam
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o wig Fod : oy or At &
HT A |

oW q WY §S A sk
R, WA T oy 377 § wIew
£

ot @ femd : wy o) Refeirt Wy
§ T § 1 SEN gEer Wi W
W wre fercier fir & | few 7 ST
Terger vwer § 1 377 w1 3wl wat vt
&1 uw oiw R RGN
S ffeg )

v wEhew : wver § fire ¥ ai
ow ek

o ay Rk www e, #
ww fow ¥ @z % U {fear &
Al ¥ v T21€ 1 enbofre et
$roer gurd, W T R arar g
WLE  CRYGH wNTRT & Wl &
Mt fveree ot X o¥ oW
i fer 1 wae e ¥ ow g
W TWo wrke e ¥ 3y onrg ot Ry
e # et o e it g
Wy ST T A § ¥R 400 S
e grE ¥ &y & € § whiearh
i ¥ wrimtier ¥ fasd 26w
&1 P arferet §ieed w7 W ofers
¥ gar & 1 o wifo o ¥ Facdy
wag dyw s W@ E)
TN AT W R R T AW
wuTRic] @WMES ¥ sEw 28
BT BU0 W7 FRIRAE 6T g o Wik
dte & ¥ ¥ oF owe fomr W1 I
RE IIT FTEHT Y WIT GANT ArEATT
qx fea 1 Sk Fgfef iR & SR
aft Feir & 1 o o e Prer gy
a7 aTIe gW o wrke wYe Wi freTeile
ot ey ¥ wifgd faw wy Wt
fear | qwe e WYo ¥ fysll wr v

Juk Vochr seher we o § + vk
syfifiawr  wditeer & Graolt o o
Joowr wep ¥ wgt feolt ¥ wee
e Wi & ewew o o
wre fear § 0

wWo aw & wg wweT W

wn feedlt & stferar W ¥ adi

a afr gi weaddl, o el gé
wwaddr ¥ o wrw fielt o gowTe
oro ferar o § ? wwT g
¥ o wre< § I gyarw ¥ gadw
¥ foolt ¥ R gEwm W
et & 7 o oy wor o oy & o
wiferd for §, ST sy ¥ iy
wanr § fv feelt % ¥ ag T W
gt v wve 8t 7 & ww, S
it fe wg vt § frot W § § 3
oy f e W o gy ¥ W
#fr ¥ yo wf anr gwe wike o
W & ¥ o O e Polt R o
Wyt av g

SOME HON. MEMBERS rose—
SHRI R. K. SINIA (Faizabed): Mo

djscussion on the Plan is being allowsd.

: 1 could not Dollow

oft v wrealY @ ag ofeaw
Ve rerav e M
wge gt wifigt |

weom witen: S sg i
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dMMmfﬁm(wfm)

el 24 %R WY g

¥ o% Mfar ¥ qadd R

it it ¥ vy qur fear o7 Ay g

wg vt ofter fean mar s g Rt &

¢, v ww wEo ¥ g T @
ov aw g aY frdr )

o fomd cE R AW g
apeft e Al g R g &
W f5Twgh §, 1 am being ignored!

ot far wwe swa oY @ W@
e ¥ 8 oy on eyl e
ot fear av | ot wgiwT xX@ TT@@ 0
we w1 e w dw g § WK fR
awaeT @ fet ¥ sifie Qar St
i WA A g
ufr Wit ot o Aeer W o QW
wa thwa ¥ ¥ oW
wiTw o fer wrawreny ¥ wmeEe
four oy e o 9 fafreec  qrer R

oely WG : AL WTRTERT 9T
ot & femre oy P ofte e
FogRE I T W wwgam

1338 bev.

MOTION RE. AI'PROACH T THE
FIFTH PLAN-—Conud,

wGa S W fewea
FIRF 1592 @G Ay 4 w2
40 fe s y® Wik 1092 20
oz a &

SHRI K. P. UNNIKRISHNAN (Bada-
gatd): The House must be alowed to
continue the discussion on the Plan in the
neftt Sediion.

MR SPEAKER: It fsa very good
sugestion. 1 was wvery happy when hé
bid fixed throe duys for this. 1 ibought

BHADRA 14, 188 (8AKA)
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that the discussion would be finished. But
the poor Plan has receded im the back-
ground; many other things came up, H
mmmwtutmlhebackmﬂlﬁx
three days, you can also put it to
mext Session.

SHR1 G. VISWANATHAN (Wandi-
wash): Next S:sion the Draft will come.
How can we discuss the ‘Approach’?

MR. SPEAKER: That is why we had
fized three days. But you were all not
much interested in the discussion cf the
*Approach’,

THE MINISTER OF PARLIAMEN-

—4and there will be plenty of members
Joft over—we shall contioue o the bext

H&M'ﬁﬂlmmiﬂ

AN (Kumbskoaam): The
an js always taken wp

MR. SPEAKER: These three days were
purely meant for the Plon: we had
the tim: for this, but some other
were coming up.

ot v fowi: wew WA, Yo
o gaTE ¢ | TR fear o fE TR Tl
¥ O wfagr § § 0w G4 g3 w7 AR
ot fatdT g & =T F1HA7 A0 )
O% Wl ¥ 9@ T 4 {4
qF WA Tgw EAT I & 9EE
WA gt IAR T T

WSO WIRT : TLAT ¥ Wap
Faft oo g



